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(2) (@) arT 2 (i) 3R 6, AR 1 3, 2025 F UIA g TSI G,
@) a1 2 (i), 2 (i) ¥ 5 R IRT 7 | 14, IH IR F TG B0
oY I ARBR, ARBRI ol H ARLA gRT, Fraa & |
ORI 2 B 2—ITR U A AR AT PR IMARHE, 2017 (G M g a9 Far
T B) B GRT 2 H—
(i) @vE (61) ¥, TRNG 1 e, 2025 H Ueq, HIGH AR AP "GRT 9 B
SUIRT (3) IT SULRT (4)" & WM W IR, HISd AR e g9 s o
gRT 9 &I SUEIRT (3) A1 SUGRT (4) I Tdipd A AR ¥al &R
NI, 2017 B GRT 5 DI IWIRT (3) AT IUIRT (4)" 7@ A G
(i) @vs (69) H—
(@) SU-@vs () H, TR “TRUMIHT” & U s M Fer

SITUAT;

@) Su—wre (1) & Uy fAHforRed wsdiaer ger faar S,

Frfd—
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(@) "z [ B aeed fedl R W@ @ iR S fed
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6—cT JMAIH BT &1RT 20 H, ARG 1 3, 2025 H,—

() STRT (1) % ek, BISd AR Ad "gRT 9 B SUEART (3) AT
SUIRT (4)" & WM W Ieq, HISd IR 3fd g9 AR\ & arT 9 ot
SUERT (3) AT IUGRT (4) AT TdHIGd A IR /AT H ARFIH, 2017 @
gRT 5 & ISUIRT (3) IT IWIRT (4)” 7@ & 6T,

(i) SWIRT (2) # vk, PISH AR 3fF ORI 9 B SURT (3) AT
SUIRT (4)" & M W Ieq, HISd IR 3fd g9 AR\ & arT 9 @t
IR (3) AT IULIRT (4) AT Tdbihd ATA 3R HaT dR ARFR—H, 2017 B
gRT 5 B SULRT (3) IT SUIRT (4)" @ &I 9 |
7— T SR @ gRT 34 B [SWRT 2) & WRegd & ©H R FAfaRad

Redd 9 &I e, sera—

g I8 & gfifadt & Seye R <ifa § o1 & e T8 @
ST, afe—

(i) U ST U9 & BRI AFT S el §4C B IQd, Ife ard
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%;HT

(i) s/ A # TN gl W W @1 uvE RN o wfth RS
far mr gl
8—eT I @ &y 38 H—
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fear sme,

(i) SUERT (2) H—

(@) o W Wifd R @ e ), v fRAfde e @ (A

@) @ () # g IR Fawra far SREm;

(1) e (@) ¥ 7 "D BRUT S U, ek “Afed” g fIAr SeEm:

(@) @S (@) & ueam, FrEfRed ds ger fear s, sweffd—

(1) U 3 faaRer St fafga e g |

o7 AMAFTIA B gRT 39 BT SUIRT (1) H, &l AR W 99 & MR &
WM W, & "W TG S WIaR MR U @i 3R e & i e gY 9 Y
S |

10— IMATH B GRT 107 BT IYERT (6) H WRgd & WM R Fr=AferRad
RSP g g SIe, speria—
P Rl &, U ey & og a9 T Pis iia TIRIT T8l & S o9 db b
TS GRT Ih ARG & & AR & GRER AR BT A 8] PR faar Sran
gl

11— Ho SRR & aRT 112 PI, IWIRT (8) ¥, Fr=ifeiRad wRegs e faar
SITQT, 3FIf—

"Reg I8 b B0 wR @1 7 By 997 nRa &1 /i wRe arel B smaer
P T H, VI AT B fAog d9 db dIs MU RIS &l B SeH), oid da b
dIeTHal §RT €RT 107 @1 SUWIRT (6) & WRgd & fF <7 IR & ARk IH
MR & T9 AR @ a_IeR IR &7 A T8l B AT S © [
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e —
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% e (@ H ffde oK =i I aRT & SU€Hl &1 Ieatad AT g, Al 98
AT 15 IT N I & QU] & A fhedl enRd & AR, ve a’g vuy
IV A W T PR B & U P SRER R, S A AS B, BT I
H B forg Rl B
T URT 148% 13— IR @ ORT 148 & Uvanq fr=feiRed a1 g1 &1 STeE,
BT FgrT W 3pf—
"148%—(1) WRHR, TR¥E @ RwERel w®, R gr, fafafde @
RE I
() #ret;
(@) W aft a1 Afeal B 9 S T A W Heoll [T § a1 9
TIER B &, N IR 39 o1 & Suee AR BN |
(2) IR, SWRT (1) & T (@) # Ffd< A1 & Haer #—
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& YUTTell U& &R Aahdl 7; 3R
@) v A1 & forg fa¥re ggam foe fAfgd &= |odr 8, rad e
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(3) SwRT (1) ® fafde =fp—
(@) S AT I IFb YDholl W, TN GA HR W AT |
fafere ugam™ g oo,
(@) T o R @R U 9 B WioR RGBT IR T ifiera
T AT, T UHU H iR T AT F g0 =T,
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R Uga™, &, JaTed B 3aie R U 37T IR AT FaT afferd €,
T 999 & IR IR U U0 R TS | IRdd B,
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No. 90(2)/LXXIX-V-1-2025-2-ka-7-2025
Dated Lucknow, July 10, 2025

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Maal
Aur Sewa Kar (Sanshodhan) Adhyadesh, 2025 (Uttar Pradesh Adhyadesh Sankhya 7 of 2025)
promulgated by the Governor. Rajya Kar Anubhag-2 is administratively concerned with the said
Ordinance.

THE UTTAR PRADESH GOODS AND SERVICES TAX
(AMENDMENT) ORDINANCE, 2025
(U.P. ORDINANCE NO. 7 OF 2025)
[Promulgated by the Governor in the Seventy-sixth Year of the Republic of India]
AN
ORDINANCE
further to amend the Uttar Pradesh Goods and Services Tax Act, 2017.
WHEREAS the state Legislature is not in session and the Governor is satisfied that
circumstances exist which render it necessary for her to take immediate action;

Now, THEREFORE, in exercise of powers conferred by clause (1) of Article 213
of the Constitution of India, the Governor is pleased to promulgate the following
Ordinance:—
1. (a) This Ordinance may be called the Uttar Pradesh Goods and Services Tax Short title and
(Amendment) Ordinance, 2025; commencement
(b) Save as otherwise provided in this Ordinance,—
(2) (a)sections 2(i) and 6 shall be deemed to have come into force on the 1% day
of April, 2025;
(b) sections 2(ii),2(iii) to 5 and sections 7 to 14 shall come into force on such
date as the State Government may, by notification in the Official Gazette, appoint.

2. In the Uttar Pradesh Goods and Services Tax Act, 2017 (hereinafter referred ~ Amendment of

to as the principal Act), in section 2,— section 2
(i) in clause (61), after the word and figure “section 9”, the words, brackets

and figures “of this Act or under sub-section (3) or sub-section (4) of Section 5

of the Integrated Goods and Services Tax Act, 2017” shall be inserted with

effect from the 1* day of April, 2025;

(i1)in clause (69),—

(a) in sub-clause (c), after the words “management of a municipal”, the
word “fund” shall be inserted,

(b) after sub-clause (c), the following Explanation shall be inserted,
namely:—

‘Explanation—For the purposes of this sub-clause—

(a)“local fund” means any fund under the control or management of an
authority of a local self-Government established for discharging civic functions in
relation to a Panchayat area and vested by law with the powers to levy, collect and
appropriate any tax, duty, toll, cess or fee, by whatever name called;

(b)*municipal fund” means any fund under the control or management of an
authority of a local self-Government established for discharging civic functions in
relation to a Metropolitan area or Municipal area and vested by law with the powers to
levy, collect and appropriate any tax, duty, toll, cess or fee, by whatever name called.’;

(iii) after clause (116), the following clause shall be inserted, namely:—

‘(116A) “unique identification marking” means the unique identification
marking referred to in clause (b) of sub-section (2) of Section 148A and includes a
digital stamp, digital mark or any other similar marking, which is unique, secure and
non-removable;’;
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Amendment of
section 12
Amendment of
section 13
Amendment of
section 17

Amendment of
section 20

Amendment of
section 34

Amendment of
section 38

Amendment of
section 39

Amendment of
section 107

3. In section 12 of the principal Act, sub-section (4) shall be omitted.

4. In section 13 of the principal Act, sub-section (4) shall be omitted.

5. In section 17 of the principal Act, in sub-section (5), in clause (d),—

(i) for the words “plant or machinery”, the words “plant and machinery”
shall be substituted and shall be deemed to have been substituted with effect
from the 1* day of July, 2017;

(ii) the Explanation shall be numbered as Explanation 1 thereof, and after
Explanation 1 as so numbered, the following Explanation shall be inserted,
namely:—

‘Explanation 2—For the purposes of clause (d), it is hereby clarified that
notwithstanding anything to the contrary contained in any judgement, decree or order
of any court, tribunal, or other authority, any reference to “plant or machinery” shall
be construed and shall always be deemed to have been construed as a reference to
“plant and machinery”.’.

6. In section 20 of the principal Act, with effect from the 1* day of April,
2025,~

(1) in sub-section (1), affer the word and figure “section 9, the words,

brackets and figures “of this Act or under sub-section (3) or sub-section (4)

of Section 5 of the Integrated Goods and Services Tax Act, 2017” shall be

inserted,

(ii) in sub-section (2), after the word and figure “Section 9”, the words,
brackets and figures “of this Act or under sub-section (3) or sub-section (4)
of Section 5 of the Integrated Goods and Services Tax Act, 2017,” shall be
inserted.

7. In section 34 of the principal Act, in sub-section (2), for the proviso, the
following proviso shall be substituted, namely:—

“Provided that no reduction in output tax liability of the supplier shall be
permitted, if the—

(1) input tax credit as is attributable to such a credit note, if availed, has
not been reversed by the recipient, where such recipient is a registered
person; or

(i) incidence of tax on such supply has been passed on to any other
person, in other cases.”.

8. In section 38 of the principal Act,—
(i) in sub-section (1), for the words “an auto-generated statement”, the
words “a statement” shall be substituted,
(ii) in sub-section (2),—
(a) for the words ‘“auto-generated statement under”, the words
“statement referred in” shall be substituted,
(b)in clause (a), the word “and” shall be omitted,
(c) in clause (b), after the words “by the recipient,”, the word

“including” shall be inserted,

(d) after clause (b), the following clause shall be inserted, namely:—
“(c) such other details as may be prescribed.”.

9. In section 39 of the principal Act, in sub-section (1), for the words “and
within such time”, the words “within such time, and subject to such conditions and
restrictions” shall be substituted.

10. In section 107 of the principal Act, in sub-section (6), for the proviso, the
following proviso shall be substituted, namely:—

“Provided that in case of any order demanding penalty without involving
demand of any tax, no appeal shall be filed against such order unless a sum equal to
ten per cent of the said penalty has been paid by the appellant.”.
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11.In section 112 of the principal Act, in sub-section (8), the following
proviso shall be inserted, namely:—

“Provided that in case of any order demanding penalty without involving
demand of any tax, no appeal shall be filed against such order unless a sum equal to
ten per cent of the said penalty, in addition to the amount payable under the proviso to
sub-section (6) of Section 107 has been paid by the appellant.”.

12. After Section 122A of the principal Act, the following section shall be
inserted, namely:—

“122B. Notwithstanding anything contained in this Act, where any person
referred to in clause (b) of sub-section (1) of Section 148A, Acts in contravention of the
provisions of the said Section, he shall, in addition to any penalty under Chapter-XV or
the provisions of this Chapter, be liable to pay a penalty equal to an amount of one lakh
rupees or ten per cent of the tax payable on such goods, whichever is higher.”.

13. After Section 148 of the principal Act, the following Section shall be
inserted, namely:—

“148A. (1) The Government may, on the recommendations of the Council, by
notification, specify,—

(a) the goods;-

(b) persons or class of persons who are in possession or deal with such
goods, to which the provisions of this section shall apply.

(2) The Government may, in respect of the goods referred to in clause (a) of
sub-section (1),—

(a) provide a system for enabling affixation of unique
identification marking and for electronic storage and access of information
contained therein, through such persons, as may be prescribed; and

(b) prescribe the unique identification marking for such goods, including
the information to be recorded therein.

(3) The persons referred to in sub-section (1), shall,—

(a) affix on the said goods or packages thereof, a unique identification
marking, containing such information and in such manner;

(b) furnish such information and details within such time and maintain
such records or documents, in such form and manner;

(c) furnish details of the machinery installed in the place of business of
manufacture of such goods, including the identification, capacity, duration of
operation and such other details or information, within such time and in such
form and manner;

(d) pay such amount in relation to the system referred to in
sub-section (2), as may be prescribed.”.

14. In Schedule III of the principal Act,—

(1) in paragraph 8, after clause (a), the following clause shall be
inserted and shall be deemed to have been inserted with effect from the 1%
day of July, 2017, namely:—

“(aa) Supply of goods warehoused in a Special Economic Zone or in a
Free Trade Warehousing Zone to any person before clearance for exports or
to the Domestic Tariff Area;”;

(i1) in Explanation 2, after the words “For the purposes of”, the words,
brackets and letter “clause (a) of” shall be inserted and shall be deemed to
have been inserted with effect from the 1 day of July, 2017;

(iii) after Explanation 2, the following Explanation shall be inserted
and shall be deemed to have been inserted with effect from the 1* day of July,

2017, namely:—
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“Explanation 3—For the purposes of clause (aa) of paragraph 8, the expressions
“Special Economic Zone”, “Free Trade Warehousing Zone” and “Domestic Tariff Area”

shall have the same meanings respectively as assigned to them in Section 2 of the
Special Economic Zones Act, 2005.”

15. No refund shall be made of all such tax which has been collected, but which
would not have been so collected, had Section 14 of this Ordinance been in force at all
material times.

ANANDIBEN PATEL
Governor,
Uttar Pradesh.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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